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Upon perusing the petition and
the accompanying dotuments and
upon hearing the titioner in
person the Court directed the is-
sue of Rule Nisi, to be connected
with other Kutch matters. No ex-
Parte stay. But notice of motion
may be taken out.

Ordered on 26th August, 1968
. Chief Justice Mr. Hidayatulla
Mr. Justice Shelat
Mr. Justice Bhargawa
Mr. Justice Mitter
Mr. Justice Vidyalingam.
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(At this stage there was some dis-
turbance in the Visitors’ (Ladies)
Gallery).

(Interruption).

MR. SPEAKER: Order, order.
Whether you discuss it in the next
session or not all depends upon whe-
ther by that time the Supreme Court
decides it or not. T can entirely agree
that after the Supreme Court deci-
sion you have a right to discuss it.
This House is the highest authority;
but let us see.

2-34 Hrs.

MOTIONS RE: JOINT COMMIT-
TEE ON FOREIGN MARRIAGE
BILL—Contd.

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEE Mr. Spea-
ker, Sir, I had moved the motion
yestereday. The motion which was
moved on the 13th August has been
circulated for the information of
Hon. Members of the House and the
objection which was raised vyester-
day by Hon. Members has been re-
moved. Therefore I request that this
amendment may be accepted.

MR. SPEAKER: He has corrected
and circulated it. 1 hope, he has
the leave of the House.
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MR. SPEAKER: Yesterday, it was
clearly understood that the motion
was not circulated in advance. That
is what Mr. Srinibas - Misra raised.
Therefore, we asked hfm to circulate
it and to bring it in the next day.
What is the int in this? The

int is that r. Krishna's name
15 not properl ronounced and
instead KercCyl\f Krishna, it is_
Mr. S. M. Krishna who is a P.S.P.
Member and instead of Mr, Lakhan
Lal Gupta, by mistake, they put Mr.
Lakhan Lal Kapoor from the same
P.S.P. Party. They are correcting the
mistake which crept into it because
of carelessness or whatever ‘it is, as
vou may call it. I do not want to
go into the merits of it. The mistake
occurred and they have now come
to the House to correct that mistake.
It is a simple thing. Now, Mr.
Abdul Ghami Dar has given soine
amendments that instead ot Mr.
S. M. Krishna, somebody else may
be put and instead of Mr. Lakhan
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Lal G_H;‘ta, somebody else may be
put. esc amendments are
"tore the House. I now put amend-
ments of Mr. Abdul Ghani Dar to
the vote of the House.
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Amendments Nos. 1 to + were, by
leave, withdraw
MR. SPEAKER: Now, I put the
motion to the vote of the House.
The question is:

“(i) That in the motion for con-
currence in the recommendation
of Rajva Sabha for reference of
the Foreign Marriage Bill, 1963 to
a Joint Committee moved in Lok
Sabha on the 13th August, 1968,

_ the following amendments be
made:—
(a) for ‘Shri C. M. Krishna'
substitute ‘Shri S, M. Krishna'.
"Fb) for ‘Shri Lakhan Lal Kapoor'
substitute ‘Shri Lakhan  Lal
Gupta’; and

(ii) that the said motion for con-
currence in the recommendation of
Rajya Sabha for reference of the
Foreign Marriage Bill, 1963 to a
Joint Committee, as amended be
adopted.”

The motion was adopled.
12-39 urs.
STATUTORY RESOLUTION
RE. PROCLAMATION IN RELA-
LATION TO PUNJAB; AND
21—TLSD/68

State Legislature etc. Bill

PUN]JAD STATE LEGISLATURE
%[iEIiEGATION OF POWERS)

MR. SPEAKER: Now, we take up
Punjab. This is a very important
thing that is coming up before the
House. Now, in order that you may
have some extra time, I am putting
both the things together, the Statu-
tory Resolution and the Punjab State
Legislature (Delegation of Powers)
Bill. The voting will have to be done
separately. But you can discuss
them together so tha;dyou get a lit-
tle more time instead of 2 or 3
minutes for each thing separately.

SHRI INDRAJIT GUPTA Yui-
pc&rf}: What is the total time allot-
ted:

MR. SPEAKER: 3 hours. I don't
mind; it is an important thing.

SHRI SHRI CHAND GOEL
(Chandigarh): I want to make a sub-
mission. You have decided to take
items 17 and 18 together. My sub-
mission in this behalf is that they
are two separate items and in the
case of the other States, we had
dealt with them separately. Because
they had been appearing separately
and on different dates, what the
Parties have done is that they have
alloued different  members—one
would speak on Proclamation and
the other would speak on Delega
tion of Powers Bill.........

MR. SPEAKER: I agree. That is
why, I suggested this, Whatever time
s allotted to a party, they can have
owo members. I have no objection.
Within the time allotted, thev can
have two members—one may speak
for 10 minutes and other 8 minutes
or something like that.

SHRI DATTATRAYA KUNTE
(Kolaba): I am rising on a point of
procedure. If these two items are
taken together, that would mean
that there would be two motions be-
fore the House—one will be the Sta-
tutory Resolution, namelv, item 17,
and the other, the motion regard-
ing Delegation of Powers, i.c., item
18. The Rules of Procedure do not
allow two motions to be discussed at
one and the same time,



